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GS.R. 900(E). --In exercise of the powersconferredbyclause {vii) of sub-section 2 of section 96 of the Promctmn ’

of Piant \kneties and Faﬂnqrs 'Rights Act, 2001 (53 of 2001) the Central Government hereby makes the following Rnles
further to amend the Protection of Plant Varieties and Farmers’ Righis Rules, 2003 namely :—

1. Short title and commencement.—(1) These Rules may be called Protection of Plant Vanetles and Fame:s Rights
(Second Amendment) Rules, 3012,

" (2) They shall come into force on the date of their publication in the Official Gazette.

namely .—
“36A Manner for arranging production and sale of seeds of registered variety under clause (e} of sub-section 2 of

section 8—(1) The breeder of a registered variety or any person entitled to produce, market and sell the seeds of a registered
variety under this Act shall ;. —

(a) provide the seeds or propagating material ofthe reglstcredvancty to the farmers in a timely manner, so as to satisfy
their reasonable requirements; or

(b) arrange for production, marketmg and sale of seeds or propagatmg material of such reg15tered variety to the
farmers at a reasonable market price

" Dr. ATANUPURKAYASTHA, Jt. Secy.

Note :— The principal rules were published in the Gazette of India, Part I1, Section 3, Sub-section (i) by GS.R. 738(E), dated
the 12th September, 2003 and subsequently amended by GS.R. 843(E), dated the 30th December, 2004,
GS.R. 731(E), dated the 14th October, 2008, GS.R. 319(E), dated the 11th May, 2009, GS.R. 783(E), dated the
2Tth October, 2009, GS.R. 901(E), dated the 17th December, 2009 and GS.R. 949(E), dated the 3rd December, 2010,

_Priﬁted by the Manager, Government of India Press, Ring Road, Mayapuri, New Dg.lhi-llOOM ’
and Published by the Controiler of rl’ublications, Delhi-110054.
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2. Inthe Protection of Plant Varieties and Farmers’ Rights Rules, 2003, after rule 36, the following rule shall be inserted

[F. No. 1-1672012-SD.V] -



